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o HIGH COURT OF DELHI
NOTIFICATIONS
‘New Delhi. the 11th April, 2002

Endst. No. 10461/No. 46/Rules/DHC.—In exercise of the powers conferred by Section 7 of the Delhi High Court
Act, 1966 (Act of 1966) read with Sections 122 and 129 of the Code of Civil Procedure, 1908-and all other powers enabling

it in this behalf, the High Court of Delhi hereby makes the following amendments in the Delhi High Court (Original side)
Rules; 1967 —

. In the existing rule 12 of the Chapter 1, Delhi ngh Court (Original Slde) Rules, 1967 under the heading
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“Office hours™ the words, ““Any urgent matter filed before 12.30 PM. shall be put upbefore the Court on
the following working day”” shall stand substituted by the following words :—

* Any urgent matter filed before 12 noon shall be put up before the Court for hearing on the following
working day. In exceptional cases. it may be received thereafter for hearing on the following day with
the specific permission of the Hon’ble Judge-in-Charge (Original Side).™

" This amendment shall come into force with immediate effect.
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\Eﬁdst. No. 10462/No. 47/Rules/DHC.—In exercise of the powers conferred by Section 7 of the Delhi High Court
Act, 1966 (Actof 1966) read with Sections 122 and 129 of the Code of Civil Procedure, 1908 and all other powers enabling

it in this behalf, the High Couxt of Delhi hereby makes the following amendments in the High Court Rules and Order,
Volume V: —

i, The following shall be substituted for the existing Cluause (i) of sub-rule (xviii) (a) of Part B of Chapter 3 of
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the High Court Rules and Orders. Volume V. pertaining to jurisdiction of Single Judge and of Benches of the
Court :— :

“ (i)  Petitions where vires of Acts or of statutory rules, regulations or bye-laws are challenged.™

2. The following Clauses shall be added after Clamc (v) of sub-rule (xviii)(a) of Part B of Chapter 3 of the High
Court Rules and Orders. Volume V :—

“(vi) Petitions pertaining to the award of Tenders.

(vil) Petitions relating to Co-operative Societies. _

(viii) Petitions being service matters of Armed Forces of the Union.
(@ix) Petitions arising out of Land Acquisition.

()} Petitions concerning orders passed by the High Court on the administrative side.”

98]

The Explanation below. the above sub-rule (xwiii)(a) of Part B of Chapter 3 of the High Court rules and
Orders, Volume V, shall consequently stand amended and substituted by the foliowing :—

“Explanation— The preliminary hearing for admission and final disposal of applications and petitions
pertaining to matters mentioned in Clause (i) to (x) of sub-rule (xviii) (a) above shall however be
before a Bench of two judges and before a Single Bench when there is no sitting of Division Bench.”

4. Theexisting third paragraph of Rule 1, Part A(b) of Chapter 1, High Court Rules and Orders, Voi. V with the

heading "Urgent petition to be presented personally” shall stand amended and substituted by the
following :— '

"Appeals, petitions and applications etc. accompanied by a petition to treat the same as urgent, shall be
received at the Filing Counter only upte 12 noon. In exceptional cases. these may be received
thereafter for hearing on the following day with the specific permission of Honble the Chief Justicc."

These an1ehﬂ1nents shall come into force with immediate effect.
By order of the Court
Sd/-
BHARAT BHUSHAN, Registrar General
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